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Soper Thermal Power Station at 
S' Kahalgaon  .

29.  SHRI ISHWAR CHAUDHARY: 
Will the Minister of ENERGY  be 
pleased to Mate:

(a) Whether the State Government 
of Bihar has approached the Union 
Government to sanction a project for 
setting up a super thermal power sta­
tion at Kahalgaon; and

(b) the time by when it is likely to 
be sanctioned and start functioning?

THE  MINISTER  OF  ENERGY 
(SHRI P. RAMACHANDRAN):  (a)
and (b). Yes, Sir.  The Bihar State 
Electricity Board have submitted a 
Project feasibility Report for the 
establishment  of  a Thermal Power 
Station with  an installation  of six 
unite of 600 MW each at Kahalgaon 
to thfe Central Electricity Authori­
ty. The Project  Feasilility Report 
has been examined by the Cent­
ral  Electricity  Authority,  who 
haV£ sought clarifications on seve­
ral technical and economic aspects 
necessary for completing the techno- 
economic appraisal. The sanction and 
starting of the project would depend 
on the completion of the techno- 
economic appziasal and indentiflcation 
of resources.

Appointment of Committee to Inves­
tigate ihto larte  Made by Drttg

FirdU

30. SHRI BASANT SINGH KAHISA: 
SHRI G. S THOHRA:
SHRI DURGA CHAND:

Win the Minister of PETROLEUM, 
CHEMICALS AND FERTILISERS be 
pleased to state:

(a)  whether Union Government have 
appointed a Committee to carry out 
an investigation into allegations of 
undttir large ptwfite being made by 
roulitoetfeiaalB engaged in drufe tnana- 
farture;

(5b) if so, what are the names of the 
Multinations; and

(cyti sd, th* derails tfter«£?
ft

THE MINISTER OF PETROLEUM, 
CHEMICALS  AND  FERTILIZERS 
(SHRI H. N. BAHUGUNA): (a) Yes, 
sir, Government  constituted a Com­
mittee on 2nd May, iOffc to carry out 
investigation into the allegations  of 
unduly large profits by foreign Com­
panies and suggest measures,  where 
appropriate, to regulate the profits of 
foreign companies.

(b) A statement giving names of 49 
drug Companies which fall within the 
purview of Foreign Exchange Regula­
tion Act, 1973 and which  would be 
cbvered by the study is attached.

(c) The Committee  have sent a 
qufrstionaire to the Companies referred 
to in (b) above to elicit relevant infor­
mation from them. While twenty eight 
Companies have replied to the ques- 
tionaire of which six have replied only 
part, twentyone companies have yet 
to respond.

LIST OF COMPANIES

1. M/s. Abbot Labs.

2. M/s. Boots Company.

3. M/s. Ciba-Geigy.

4. M/s. Cyanamid.

5. M/s. Duphar-Interfran.

6. M/s. E. Merck.

7. M/s. Glaxo Labs.

8. M/s. Hoechst Pharmaceuticals.

9. M/S. Martin and Harris.

10. M/s. May & Baker.

11. M/s. C. E. FuHorti.

12. M/ft. UNI-UCB.

13. M/t. Curewell-India.

14. M/s. Whiffeno.IndJa.

18. M/|. Geoffeiry Manners.

18. M/s. B6etham India.

17. M/Si Badiêoducts.

18. M/I. Symbiotic*.

19. M/s. Cirt# Wallace.
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20. lîC/s. John Wyeth & Strop.

21. M/s. Merck? Sharpe & Dehme.

22. M/s. Burroughs Wellcome.

23. M/s. Bayer.

24. M/s. Wyeth Labs.

25. M/s. Parke-Davis.

26. M/s. Pfizer.

27. M/s. Warner-Hindustan.

28. M/s. I. L. Morroson, Sen Jones.

29. M/s. Anglo French.

30. M/s. Sandoz.

31. M/s. Alkali & Chemicals Corpora­
tion of India Ltd.

32. M/s. Nicholas of India.

33. M/s. Richardson Hindustan.

34. M/s. Reekitt & Colman.

35. M/s. Ethnor.

36. M/s. Griffen labs.

37. M/s. Indian Schering.

38. M/s. Rallis India.

39. M/s. Smith, Kline and French.

40. M/s. U.S. Vitamins and Phar­
maceuticals.

41. M/s. Boehringer-Knoll.

42. M/s. Johnson and Johnson.

43. M/s. Suhrid Geigy.

44. M/s. Copper Labs.

45. M/s. Organon.

46. M/s. Uni-sankyo.

47. M/s. MIT Labs.

48. M/s. G. W. Camick.

49. M/s. Searle India.
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Air Force Accidents in 1978

32. SHRI  BALASAHEB  VIKHE
PATIL: WiU the  DEPUTY  PRIME 
MINISTER  AND  MINISTER  OF 
DEFENCE be pleased to state:

(a) the number of accidents/plane 

crashes the Indian Air Force have met 

with during the calendar year 1978 

indicating the broad outlines of each 

accident;

(b) whether any Inquiry Commis­

sion has been set up to investigate into 

the causes of such accidents; and

(c) if so, what are their findings and 

what measures have Government taken 

or propose to take to avoid accidents 

in the Indian Air Force?

THE DEPUTY PRIME MINISTER 
AND MINISTER OF DEFENCE (SHRI 
JAGJIVAN RAM):  (a) and (b). U
will not be in the public interest to 
disclose the actual number or details 
of accidents suffered  by the I.A.F. 
However, the accident rate per ten 
thousand hours of flying during the 
calendar year 1978 was 3.54.

Each accident is investigated by a 
Court of  Inquiry  comprising  of 
specialist officers. The findings of the 
Courts of Inquiry are  studied  and 
suitable remedial measures are taken 
for the prevention of such accidents.

(c)  It will not be in the  public 
interest to disclose the details of find­
ings of the Courts of Inquiry. How­
ever, the accident rale has shown a 
positive decline during the last ftv* 
years.




